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resPondenB 1s also not present,

O.A. No.143/86

CORAIL ¢ (1) Hon'ble Mr, P,H. Trivedi ( Vice Chairmean)

(2) Hon'ble Mr, P.M. Joshi ( Judicisl Member)

Y
My
Neither the applicant nor his learned counsel *er V,N, ~  —

Bhagodiag is present, Mr, R,M.Vin learned counsel for the
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The application is therefore

Ltmsaems for default with no order as to costs,
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